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I.A No. 4 of 2014 in
Petition(s) for Special Leave to Appeal (G vil) No(s).25833/2013

(From the judgenent and order dated 04/07/2013 in NOM No.140/2013 in W
No. 2637/ 2012 of The H GH COURT OF BOVBAY)

NAVJEEVAN RAHI VASI SRA CHS LTD. & ORS. Petitioner(s)
VERSUS
SLUM REHABI LI TATI ON AUTHORI TY & ORS. Respondent ('s)

(for clarification of Court’s order dated 13.01.2014 and
of fice report)

I.A. No. 3 of 2014 in

S.L.P. (Gvil) No. 28 of 2014

(for clarification of Court’s order dated 13.01.2014 and
of fice report)

Date: 24/02/2014 These IAs were called on for hearing today.

CORAM :
HON BLE MR JUSTICE R M LCDHA
HON BLE MR JUSTI CE DI PAK M SRA

For Petitioner(s) Sanj ay Parikh, Adv.

Al taf Khan, Adv.

Bushra Parveen, Adv.

a.m Singh, Adv.

N. Vidya, Adv.

M. Pukhranmbam Ranmesh Kumar, Adv.

Ms. Manta Saxena, Adv.

FSSSS

For Respondent (s) M. Pallav Shishodia, Sr. Adv.
M. Subrat Birla, Adv.
M. S.C. Birla, Adv.
M. Subhash Chandra Birla, Adv.

M. Chirag M Shroff , Adv
Ms. Priyanka Rai, Adv.

M. Uday B. Dube , Adv

Ms. Aparna Bhat , Adv
Ms. Tani ma Ki shore, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

I.A. No. 4 of 2014 in S L.P (CGivil) No. 25833  of 2013
The order dated 13.01.2014 is very clear and needs no clarification.

Interlocutory Application No. 4 of 2014 is disnissed wth
cost of Rs. 25,000/- (Rupees Twenty Five Thousand Only).

I.A No. 3 of 2014 in S.L.P. (Gvil) No. 28 of 2014



Interlocutory Application No. 3 of 2014 is dism ssed.
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